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' THE UTTAR PRADESH ZAMINDARI ABOLITION AND % 3.
LAND REFORMS (AMENDMENT) ACT, 1963+

[U. P. Acr No. I oF 1964] o
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T(Authoritative English text of the Uttar Pradesh Zamindari
Vinash aur Bhoomi-Vyavastha (Sanshodhan) Adhiniyam,1963.)
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to amend ihe Uttar Pradesh Zamindari Abolition and Land Reforms  U. P, ActI of
‘ ‘ Act, 1950 1951.

IT 1s HEREBY enacted in the Fourteenth Year of the Republic
- of India as follows :— -

1. This Act may be called the Uttar Pradesh Zamindari
Abolition and Land Reforms (Amendment) Act, 1963. ; - Short title.

2. In the Uttar Pradesh Zamindari Abolition and Land
Reforms Act, 1950 (hereinafter called the principal Act), in
-5 | clause (8) of section 3, the following proviso shall, with effect
: from the first day of July, 1952, be added before the explanation,
.~ and the notifications issued under the principal Act (including
) sections 2 and 4 thereof) of the U. P. Land Reforms |
A (Amendment) Act, 1954 (including section 1 thereof), or the U. P. Act XX of V
U. P. Land Reforms (Amendment) Act, 1956 (including 1954.
o section 1 thereof) or the U.P. Land Reforms (Amendment) U, p. Act XVIII
Act, 1958 (including section 1 thereof), shall, notwithstandin g of 1956.
any judgment, decree, dé®ermination or order of any court, Act XXXVII of
te so construed as if the said proviso had, since the said date, 1958. !

Lo

. formed part of the principal Act, as also of the definition of : g
Ca the word “‘estate’ as given in the Uttar Pradesh Zamindari ‘
Abolition and Land Reforms (Amendment) Act, 1958 : 1&% XIV of
s ‘ - “Provided that in Mirzapur District each of the areas '

bounded as given in Schedule VII shall, notwithstanding
anything contained in the foregoing definition, be deemed
to be an estate.”

*For statement of Objects and Reasons, please see Uttar Pradesh Gazette
(Extraordinary), dated September 14, 1963.)

Passed in Hindi by the Uttar Pradesh Legislative Council on September 20,
1963 and by the Uttar Pradesh Legislative Assembly on October 29, 1963.

- Received the Assent of the President on December 31, 1963 under Article .
. 201 of'the Constitution of India and was published in the Urtar Pradesh Gazette |
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V Extraordinary, dated January 1, 1964. \&
i” . ' l‘l'l’l%%lished in the Urtar Pradesh Gazette Extrabrdi'ndry,t dated January ’ v ’.;k

A
b




ge s ST frm AR yiecgawan (@) sfafqas, 1972 135773
(zae wem wfafam qea 20, 1972) ;
29 ST FAATT TR FEAT®. 20-1-197 2 Fo TAT sax e fram afwg 7 f s T T el
14-4-1972 Fo %Y dom # =wa ] ﬁ(-yfq mre A
AT FT AT F AT 200% A AT 5 T 25-4-197 2 So TTATATT L oy LA & Y
ST FT T SAL AL SR SETET ase ¥ faAiw 28-4-1972 Fo AR B2y )
FY oFTior ZaT 1] . K G3aa
1950 £o ¥ e s TRTETA-farra s fir-srere sfform & oiad. ¥R | e
<@ a7 IR geag fawai A e F9 @ o -
l sfe faars _
mnﬂw%éﬁaﬁa&ﬁﬁw&:ﬁmaﬁﬁwmmg:— o \

1o sfafE IO RE sEETQ-fAT AT e (@eT) s, dfaa am
1972 FESEM | , S -
2—1951%»&@1@%—%@1{&@@3&@,&%% 1951 €o &
@ afafam Fgr T g, A A 100 ¥, Iqara (2) § @°F, FI5F QU F 99 W w3w wfw-
Ry wfa-fafe (g afafmm, 1969 % sTod Foxad & e Feqw o femden L@y

e oy &% “d| 9, 1972 ® a1 T& @ @ f@ @ : a0 1005 F1

,s—gar&iﬁmﬁam 100-9 ;‘f,v gyera (2) § wes, Fresw Q9T IF “gAX AW loow
g g (wreive) , 1969 F MG A GF a & W F WA AR F g o
a1 o N {1, zRTws @ @A
gt AT 240-% A I (3) #, SO ¥ S & g AT 2409
gk “Tefigee S ¥ T ) o “gaw SmiRETeE e & W e
[e3w i et @ ferreor & g g i 16 foaae, 1971 fomaw@
mm_&hﬁa] o ' | ’

flo qgo o do—io o 57 s (W7o )——1972——1,859+50 (o) 1

Price 05 Paise.



No. 1664(2}/XVII-V-1—I(KA)-28-1985
Date Lucknow, Seprember 17, 1985

In pursiance of the provisions of clause (3) of Article 348 of the Constitution of India,
the Governer is pleased to order the publicaticn of the following English translation of the

Uttar Pradesh Zamirdari Vinash Tatha Bhumi Vyawastha (Sanshcdhan) Adhiniyam, 1985 .

(Uttar Pradesh Achiniyem Serkhya 31 cf 1985) as passcd by the Uttar Pradesh Legislature
~ and assented to by the Governor on September 17, 1985:%

THE UTTAR PRADESH ZAMINDARI ABOLITION AND LAN
REFORMS (AMENDMENT) ACT, 1985 ,
(U. P. Act No. 31 OF 1985)
(As passed by the Uttar Pradesh Legislature

AN -

. ; ACT

further to amend the Uttar Pradesh Zamindari Abolition and Land Reforms
Act, 1950
IT 1s HEREBY enacted in the Thirty-sixth Year of the Republic of India as
follows :—

Short title 1. This Act may be called the Uttar Pradesh Zamindari Abolitien and

Land Reforms (Amendment) Act, 1985.
mlﬁli grf 2. 1In section 154-A of the Uttar Pradesh Zamindari Abolitionand Land
e Aot 2o Reforms Act, 1950, hereinafter referred to as the principal Act, for sub-
h,r 195% section (1), the following sub-section shall be substituted and shall be

deemed always to have been substituted, namely :—

(1) Notwithstanding anything to the contrary contained in this:

Act or any other law for the time being in force, no foreign national
shall acquire any land by sale or gift without prior permission in writ-
‘ing from the State Government.”

Validation 3. Notwithstanding anything to the contrary contained in the principal
Act, any transfer made before the commencement of this Act which is not in
contravention of the provisions of sub-section (1) of section 154-A of the
principal Act as substituted by this Act, shall not be deemed to be void merely
because it was in contravention of that sub-section as it stocd before such
commencement and the subject-matter of such transfer, if such transfer is
otherwise valid. shall not be deemed ever to have vested in the State Govern-
ment.

By order,
B. L. LOOMBA,
Sachiv.
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: No. 1136(2)/XVII-V. . 1-1(KA)-11-1987 °
Dated Lucknow, July 29, 1987

o AT 3

IN piarsuanc? of the provisions of clause (3) of Article 348 of the Cﬂﬂﬁimlign of I ndill, S

th? Gavarnor is pleased to order the publication of the following English translation of the =~}

Uttar Pradei]; Zamindari Vinash Aur Bhumi Vyawastha (Sanshpd han) Adhiniyam, 1931

(Uttar Pradesh Adhiniyam Sankhya 14 of 19_8?) s passed by the Uttar Pradesh Leg;ghmra 6
and assented to by the Governor on July 29, 19387. LR e,

THE UTTAR PRADESH ZAMINDARI ABOLITION AND LAND
'REFORMS (AMENDMENT) ACT, 1987 .

e 5

(U. P. Act No. 140F 1987) - :
(As passed by the Uttar Pradesh Legislature) 2

AN -
ACT

Further to amend the Uttar Pradesh Zamindari Abolition and Land
Reforms Acr, 1950.

IT 1S HEREBY enacted in the Thirty-eighth Year of the Republic of India as
follows : -

L e ek e 1 - 25 .. : , e : R
- . Ll

Short title and 1. (1) This Act may be called the Uttar Pradesh Zamindari Abolition
commencemENt  and Land Reforms (Amendment) Act, 1987, . :

{2) Tt shall be deemed to have come into foree on Apri 15, _1937- £ ‘éﬁﬂqqu;iﬂ{
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2. After section 131 of the Uttar Pradesh Zémind;lri Abolition and Land e{c‘;;"c"ilo;“ OfA"_eW
_Reforms Act, 1950, hereinafter referred to as the principal Act, the following 7 P, Act no.1

section shall be inserted. namely :— of 1951.

“131-A. Subject to the provisions of section 132 ~and section

Bhumidhari 133-A, every person in cultivatory possession of any
rights in Gezon land, vested in a Gaon Sabha under section 117 or
%abha or jtatg belonging to the State Government, in the portion of”
Governmen 2t district Mirzapur south of Kaimur range, other than
stances. the land notified under section 20 of the Indian Forest
Act, 1927 before the 30th day of June, 1978, shall be deemed to have

become a Bhumidhar with non-transferable rights of such land :

Provided that where the land in cultivatory possession of a person,
together with any other land held by him in Uttar Pradesh exceeds the
ceiling area determined under the Uttar Pradesh Imposition of Ceiling
on Land Holdings Act, 1960, the rights of a Bhumidhar with non-trans-
ferable rights shall accrue in favour of such person in respect of so much
area of the first-mentioned land, as together with such other land held
by him, does not exceed the ceiling area_applicable to him, and the said
area shall be demarcated in the prescribed manner in accordance with -
the principles laid down in the aforesaid Act.” ) o

3. (1) The Uttar Pradesh Zamindari ‘Abolition and Land Reforms Repeal ~ and
7 (Amendment) Ordinance, 1987, is hereby repealed. S . - saving.

(2) Notwithstanding such repeal, anything done or any action taken under
the principal Act, as amended by the Ordinance referred to in sub-section (1),
shall be deemed to have been done or taken under the corresponding provisions
of the principal Act as amended by this Act, as if the provisions of this'Act were . ‘
in force at all material times. - o T

o " o - - By order, - o
.- s.N.SAHAY,
e . S ""Sachiif.k;)}«‘fk
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No. 1587 (2);XVII-V-1-1{KA) 13-1995
Dated Lucknow, August 23, 1995

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, of India
[ ieGovernor is pleased to order the publication of the following Bnglish translation of the
[ttar Pradesh Zamindari Vinash Aur Bliumi Vyastha (Sanshodhan) Adhinivam, 1995 (Uttar
Prodesh Adhiniyem Sunkhya 19 of 1995) -5 passed by the  Uttyr Pradesh Legislature and
assented lo by the Governor on August 22, 1995

THE UTTAR PRAD!:SH ZAMINDARE ABOLITION AND LAND
REFOR:1S (AMENDMENT) ACT, 1995
~|U. P. Acr No. 19 or 1995]
(As passed by the Uttar Pradesh Legislature)
AN
ACT
Surther 1o amend the Utiar Pradesh Zamindari Abolitien and Land Reforms
Act, 1950.

|!-‘ﬁll'l{' IS HEREnY enacted in the Forty-sixth Year of the Republic of India
£ FOHOWS - ;

P_f:l:ﬂﬁg;{'ﬁ_rg“{] I. (1) This Act may be called the Utlar Pradesh Zamindari
- - Abolition and Land Reforms (Amendment) Act, 1995, '

(2) 1t shall be deemed to have come iato force on January 14, 1995,

o




IR NN KHELA AR, 2 3 7O, 1005

9
o

2. Inthe Uttar Pradesh Zamindari Abolition and Land Reforms Act,
1950, hereinafter referred to as the principal Act after section 131-A, the
following section shall be inserted, namely,-

¢'131-B. (1) Every person who was a bhumidhar with non transferable
s rights immediately before the commencement of the
ﬁﬁg“gg’,}‘ﬁ' Uttar Pradesh Zamindaci Abolition and Land
transferable  Reforms (Amendment) Act, 1995 and had been
rights to be-  such bhumidhar for a period of ten years or more,
‘g‘gﬁfﬁ‘gm“ shall become a bhumidhar with transferable rights on
traisfe:ab)e such commencement. :
rights after '
ten yeats ) -
(2) Every petson who is a bhumidhar with non-transferable
rights on the commencement referred to in sub-section (1), or
becomes a bhumidhar with non-transferable. rights aft_er such
commencement, shall become bhumidhar with transferable rights on
the expiry of period of ten years from his becoming a bhumidhar
with non-{ransferable rights,

(3) Notwithstanding anything contained in any other  provision
of this Act, if a person, after becoming a bhumidhar with transferable
rights under sub-section (1) or sub-sestion (2), transfers the land by

“way of sale, he shall become ineligible for a lease of any land
vested in Gaon Sabha or the State Government or of surplus land
as defined in the Uttar Pradesh Imposition of Ceiling on Land Hol-
dings Act, 1960.” " :

3. (1) The Uttar Pradesh Zamindari Abolition and Land Reforms
14 (Amendment) (Second) Ordinance, 1995 is hereby repealed.

(2) Notwithstanding such repeal, anything done or anyaction taken
under the provisions of the principal Act, as amended by the Ordinance
referred to in sub-section (1), or the Uttar Pradesh Zamindari Abolition and
Lagd Reforms (Amendment) Ordinance, 1995 shall be deemed to have bgen
dono or taken under the Corresponding provisions of the principal Act as
amended by this Act, as if the provisions of this Act were in. force at all
ma terial times. :

By order,

Pramukh Sachty.

@ oY 0g 0t 0--T o o 211 0 10 (27 64) 1995 -350 COR
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No. 1117 (2)/XVII-V-1—] (KA-16-1997
Dated Lucknow, August 2, 1997

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of
India, the Governor is pleased to order the publication of the following English trans-
lation of the Uttar Pradesh Zamindari Vinash Aur Bhumi Vyavastha (Sanshodhan)
Adhiniyam, 1997, (Uttar Pradesh Adhiniyam Sankhya 9 cf 1997) as passed by the
Uttar Pradesh Legislature and assented to by the Govetrnecr on August 2, 1997,

THE UTTAR PRADESH ZAMINDARI ABOLITION AND LAND
g ~ REFORMS (AMENDMENT) ACT, 1997 = -
' G 0 AcCT No. 9 or 1997) '
[4s passed by tha Uttar Pradesh Legislature]
AN
ACT

Surther to amend the Uttar Pradesh Zamindari Abolition and Land
Reforms Aet, 1950.

IT 15 gerREBY enacted in the Forty-eighth Year of the Republic of
India as follows :— : -

Short title and 1. (1) This Act may be called the Uttar  Pradesh Zamindari
Commencement Abolition aqd Land Reforms (Amendment) Act; 1997.
(2) It shall be deemed to have come into force on May 23, 1997.

Amendment of 2. In section 122-B of the Uttar Pradesh Zzmindari Abolition and

:;oﬂ%n p 121-3 Land Reforms Act; 1950, hereinafter referred o as the principal Aect, in

po.tof19s1  Sub-Section (4-F), for the word and figures “June 30, 1985”, the woyn
and figures “June 3, 1995'" shall be substituted, Ve




shall be inserted, namely §- .
L ¢157-AA. (1) Notwithstanding anything contained in §eotion 157-A,
, and without prejudice to the restrictions contained
Restrictions on - in sections 153 to 157, no person belongingto a
‘transfer by member Scheduled Caste having become a Bhumidbar with
f Scheduled Castes transforable rights under section 131-B shall have
becoming ~ Bhumi- the right to transfer the land by way of sale, gift,
dhar under section mortgagd or lease to a person . other than a
131-B: - person bzlonging to a Scheduled Caste and such
"~ transfer, if aty, shall be in the following order of preference &
" (a) landless agricultural labourer; ‘ :
(b). marginal farmer;
(c) small farmer; and S . _
.(d) a person other than a person referred to in clauses (@), (b)
and (¢). ' - ‘ o
(2) A transfer in favour of 2 person referred to in clause(a) of sub-
section (1) shall be made in order of preference given below. Ifa
person referred to in clause (a) is not available then transfer may
be made to a person referred to in clause () of the said sub-section
and if a person referred to in clause(d) is also not available then to
a person referred to in clause (c) of the said sub-sectionand if a
person referred to in ‘clause (c) is also not available then to a
person referred to in clause (d) of the said sub-section in the same
" order of preference:—. . o c ,

situate - :

() secondly, if no person referred to in clause (a) is avail-
able, to the resident of any other village witbin the “Panchayat
area comprising the village where the {and is situate;’

_(¢) thirdly, if no person referred to in clauses (@) and (b) is
available, to the resident of a village adjoining the Panchayat
area comprising the village where the land is situate. -

'(3) If no person referred to in sub-section (1) belonging to a
Scheduled Caste is available, the land may be transferred to a
person belonging to a Scheduled Tribe in the order of preference

* given in sub-sections (1) and (2). : EERE

_(4) No transfer under this section shall be made except with
the previous approval of the concerned Assistant Collector.

Explanation i—For the purpose of this section,—

© (1) ‘Agricultural labourer’ means A person whose main source
of livelihood is agricultural labour ; -

(2) ‘landless’ means the transferee who or whose wife ot
‘husband, as the case may be, or minor children, and where the
transferée isa minor, also his or her parents, hold no land as
Bhumidhar or asami and also hold no land as such within two
years immediately preceding the date of transfer;

(3) ‘Panchayat area’ shall have the meaning assigned to it in

the United Provinces Panchayat Raj Act, 1947; o R

- (4) ‘marginal farmer® means a person residing in a village, ‘who
holds agricultural land not exceeding one hectare of unirrigated land,
and whose principal means of livelihood is income - from agricultural -
tand or by manual labour on such land, and includes a person culti<’
vating land as an asami or as a share-cropper; - = ' oo
~ (5) ‘small farmer’ meansa person residing in a village, who hold .
unirrigated land exceeding one hectare but not exceeding two
hectares, and whose principal source of livelihood is income from
agricultural land or by manual labour on such land and includes a
person cultivatiog land as an asami or as a share-cropper.

(a) first, to the resident of the village wheref‘ thq land is

IR A ANTNIA AT, 2 WAL, 1997 s
3. In section 123 of the principal A,ct; for the word and“ figures meg of
sJune 30, 1985™, wherever occuring, the word .and figures June 3,
1995 shall be substituted. o
4. After section 157-A of the pringipal Act, the. following sectionv mi:?s?l& niw
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shalI be m?s'erted ,narrxel

Norx : ”or the purposes of clauses (4j and (5) of thrs
explanatxon S
{a) One! hectare of irrigated land shall be equated to two hectares
of umrrngated land; ETE TR
:1tb)-*irrigated:land” and tghirrigated laad' shall have the mediings
tespnetlvely -assigned- to, them! jin: the Uttar Pradesh Imposmon of

' Cexltng on Land Holding Act; 1960."
"of 'the ptlnClpal Act, the followmg sectlon’a

b i

sec t;loff 1’57

} st ¥ f:f“x’%’*fa

“157 BB (1) NotwathStandlng nythlng,
A and without;p gudlce Ao the restrictions containgd;
Resmc,»twns in: Sectigns | Sh né msopzb&langiﬁg toha
on transfer Scheduled. ;[rrbe ngsheoame & with
by members transferablo ~ rights nn er s'ec'i:lon I‘3l shall
" of Scheduled bave the right to transfel‘“the laxi&igﬁﬁy‘ o’f sale,
Tribe becoming gift, mortgage or ledse fo:@iperson éthef tham

a.;Bhumidhar - a i person, o %_gm g.to- & Scheduled. Tribe, and .
1

under "’ such transfer, if any, shall be inthe following
.secnon 131 -B ordee‘o‘f ?reference

i:lural labourer.’v

(c) small,:farme{? nd
(d) a:person other than a peﬁon refcrred to in clauses (a),
(b)andAc). ) ,

(2) Aitransfer ia favour of al ersOn belonglng to cIauSe (a) of
sub-s¢ction (1) shall’ bo - *made in” order‘of preference " given
below. If a person referred to in clause (&) 'is not- ‘available then
transferimay.be madeito a pérsonreferred: to in'clauie (b) of the
said sub-section and if a person referred to in clause. (b)iis also
not.available then to a: person re,ferred_ to:in, ela,yge (¢) of the
said sgub-sttlxon a{ndr ifa person . refegre', tg in- clause (c)'is also
fot availab et}xeg,toa person referred  to- ;,n<;cla.use (d) of the
said sub- Sectron in_ the same order of preferenee —_—

(zﬂ ﬁrSt, to the resndent of the vxllage where‘ the land is
s:tuate 3

(b). secondly, r[ no perion referred tq 1n ,c;lause (a)- is: avall
able, to the regxdent of.any qthe llagg wnthm the, Panchayat
area c°mprlsmg the yillage w;hete he land is 1tu tes.

Yo s Y BOCa )
(c) thirdly, if no person rf{fe;red, o : insclauses i(a) and:(h) is
available, to. the nesl,ger;r,ofa village. Jommgﬂthe Panchayat
arg ogxprls'mg the Ml lage here ‘the Jand . is sxthtgU o
(3) If no person referred sto, in ,sub-section,(l. to a
Scheduled Tribe’ is a{'alladb e, ‘the 1 §'nd m‘;y l?e(tr)a,ﬁeslf:?ngeii%t;o a
person belggingto ‘. Scheduled. CaS‘te in the order of pre?erence
given in sub-sections (1) a’n (2)

-(4) -No transfer under this sectioh shd11'bé. made Xoept with the
prevmus approval of the concerned Assmant (;ollector o

Explanatwn : For ghe Rurposes of.this section the exprgssions
agflcultural labgurer! ; ‘landless,,./Pancha yat, s?,rga ’ 'tmargmal
farmer® and ‘Srnall’farmer sha lkhﬂa,ve the meanmgs respectxvely
assngned to- them m *ecuqn 157-AA ’:l : e i
—,‘ ag i RE ;k bl Spwaigit ,1

(Amwéme 2"‘93(9“1@ 1997 is horeby r,.gmlgé- it i HELRR b

E(z:)v;}th“g,yxtlastar,xdmg ,such repea‘l .anythin done orany actaon«taken
o, ;provisions:'of ihesprincipal Actjas uménded ‘by the; Ordinadoe

referred to in sub-section (1), shall.be decmieditoitiave beén dohe ot thken

under the correspondmg nrowsmns of the prmcxpal Art as.amended by

:?m Act, as if the provisions of thxs Act’ were in force at' ll ‘material
mes. o
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g0, 1424 ()XVII-V-1—1 (KA)-22-88
Dated Luclknow, July 29, 1998

In pacsuance of the provisions of clause (3} of Article 348 ofthe Coastitytion of
India, the Governor i% pleased t0 Orcer the publicatioa of the following Engziish translaticn
of the Uttar Pradesh Zamindari Vinash Aur Bhoomi Vyavastha (Sanshodhan) Adhiniyam,
1098 (Uttar Pradesh Adhiniyam Sankhya 29 of 1998) as passed by the Uitar Pradesh Logis-
i.ture and asseated to by the Governor on July 29, 1933,

THE UTTAR PRADESH ZAMINDARI ABOLITION AND LAND
REFORMS (AMENDMENT) ACT, 1998
(UJ. P. ACT ¥0. 29 OF 1998)
[As passcd by the Iitar Pradesh Legisiatunc)
AN
ACT
further to amend the Uttar Pradesh Zamindari Abolition and Land
Reforms Act, 1930. ' :
IT 15 HEREBY enacted in the Forty-ninth Year of the Republic of .
India as follows :—

1. (1) This Act may be called the Uttar Pradesh Zamindari Aboli- short title and
tion and Land Reforms (Amendment) Act, 1998. commencement

(2) It shall be deemed io have come into foice on September 19,
1997,

2. For seotion 171 of ibe Uttar Pradesh Zamindari Abolition and Substitution of
Land Reforms Act, 1950, hereinafter rcferred to as the principal Act section 171 of
the following section shall be substituted, namely :— 0. P. Act no. 1

of 1951
““171. (1) Subject to the provisions of section 169, when a :
General order of Dhumidhar ot asami, being a male dies, his
succession interest in his holding shall devolve upon
his heirs being the relatives specified in sub-section (2) in accordance
with the following principles, namely : —

(i) the heirs specified in any one clause of sub-section (2)
shall take simultaneously in equal shares ;
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(fi) the heirs specified in any preceding clause of sub-
section (2) shall take to the exclusion of all heirs specified in
succeeding clauses, that is to say, those in clause («) shall be
preferred to trose in clause (), those in clause (b) shall be
preferred to those in clause (¢), and so on, in succession ;

(iii) if there are more widows than one, of the bhumidhar or
asemi, or of any predeccased male lineal descendant, who would
have been an heir, if alive, all such widows together shall take
one share ;

(i) the widow or widowed mother or the father’s widowed
mother or the widow of any’ predeceased male lincal descendant
who would have been an heir, if alive, shall inherit ouly if she
has not remarried.

{2) The following relatives of the male bhumidhar or asami are

_heirs subjzct to the provisions of sub-section (1), namely :—

(a) widow, and' the male lineal descendant in the male line
of desgent per stirps :

Provided that the widow and the son of a predeceased son
how low-so-ever per stirps shall inherit the share which would
have devolved upon the predecesssd son had he beenalive :

() widowed mother ;
’ (c) father; ‘
{d) unmarried daughter ;

(¢) brother, being the son of the same father as the
deceased ;

(f) unmarried sister ;
(g) married daughter ;
(/) daughter’s sons ;

(i) brother’s son, the brother baving beenson of the same
father as the deceased ;

(/) father’s father ;
(k) father’s mother ;
(!) son’s daughter ;
(m) married sister ;

(n) halfsister, beingthe daughter of the same father as the
de ceased;

(0) sister’s son;

(p) half sister’s son, the sister having been the daughter of
the same father as the deceased;

(9) brother’s sons's son; fi
(r) father’s father’s son;

(s) father’s father’s sons’s son.”

(1) The Uttar Pradesh Land Laws {Amendment) Ordinance, 1997

is heréby repealed;

(2) Without prejudice to the gemerality of the provisions of
section 6 of the Uttar Pradesh General Clauses Act, 1904, such repeal shall
not affect anything done, any action taken, any right accrued or acquired
or any liability incurred uader section 122-D or sub-section {1} of section
193-A of the principal Act or sub-section (6-A) of section 27 of the Uttar
Pradesh Imposition of Ceiling on Land Holdings Act, 1960, as amended by
the Ordinance referred to in sub-section (1) as if the provisions of the said
ordinance were in force at all material times,

Ord
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(3) Notwithstanding such repeal, anything done, any action taken or
any right accrued or acquired under section 171 of the principal Act, as !
amended by the Ordinance referred to in sub-section (1), shall be deemed
to have becn done, taken or accrued under the corresponding provisions of
the principal Act, as amended by this Act as if the provisions of this Act
were in force at all material times.

- By order,
Y. R. TRIPATHI,

Pramukh Sachiv.
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No. 2463 (2)XVII-V-1--1 (KA) 35-2001
Dated Lucknow, October 6, 2001

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Zamindari Vinash Aur Bhumi Vyawastha (Sanshodhan) Adhiniyam, 2001 (Uttar Pradesh Adhiniyam
Sankhya 35 of 2001) as passed by the Uttar Pradesh Legislature and assented to by the Governor on

October 5, 2001.

THE UTTAR PRADESH ZAMINDARI ABOLITION AND LAND REFORMS
(AMENDMENT) ACT, 2001
(U.P. Act No. 35 of 2001)
[As passed by the Uttar Pradesh Legislature]

AN
ACT

Jurther to amend the Uttar Pradesh Zamindari Abolition and Land Reforms
Act, 1950

IT IS HEREBY enacted in the Fifty-second Year of the Republic of India as
follows —

I. (1) This Act may be called the Uttar Pradesh Zamindari Abolition and Short title and
Land Reforms (Amendment) Act, 200]. : PO RN




(9%

TR WY MR TOIC, 6 JFTAR, 2001 ;

(2) It shall be deemed to have come into force on September 19, 2001.

2. In section 171 of the Uttar Pradesh Zamindari Abolition and Land Reforms gx;?ggri\;?to%f

Act, 1950 hereinafter referred to as the principal Act in sub-section (2),— lljg.rs’.l Actno. | of

(a) for clause (e) the following clause shall be substituted, namely :—

“‘(e) brother, being the son of the same father as the deceased, and
son of a predeceased brother, the predeceased brother having been son
of the same father as the deceased.”

(b) Clause (i ) shall be omitted. »
U.P. 3. (1) The Uttar Pradesh Zamindari Abolition and Land Reforms Repealand

i savings
S;_‘"l“gaﬁﬁe (Amendment) Ordinance, 2001 is hereby repealed.

2001 ) )
’ (2) Notwithstanding such repeal anythirig done or any action taken under

the provisions of the principal Act, as amended by the Ordinance referred to in
sub-section (1), shall be deemed to have been done or taken under the
corresponding provisions of the principal Act as amended by this Act, as if this
Act were in force at all material times.

By order,
Y. R. TRIPATHI,
Pramukh Sachiv.

STATEMENT OF OBJECTS AND REASONS

Section 171 of the Uttar Pradesh Zamindari Abolition and Land Reforms Act, 1950 Provides -

for general order of succession, when a bhumidhar or asami being a male dies. His interest in his

- holding devolves upon his hiers specified in sub-section (2) of the said section 171 in accordances with
the principles specified in clauses (i) to (iv) of sub-section (1) of the said section. In sub-section (2) of
the said section 171 brother being the son of the same father as the deceased, has been shown to as a
preferantial heir of the deceased tenure holder in companion to the son of a predecessased brother It has,
therefore, been decided that the Uttar Pradesh Zamindari Abolition and Land Reforms Act, 1950 be

amended to provide for the right of succession also in favour of the son of a predeeased brother
alongwith with the brother.

Since the State Legislature was not in session and immediate legislative action was necessary
to implement the abaresaid decision, the Uttar Pradesh Zamindari Abolition and Land Reforms
(Amendment) Ordinance, 2001 (U.P. Ordinance no. 19 of 2001) on September 19, 2001.

This Bill is introduced to replace the aforesaid Ordinance.

-
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No. 1714 (2)/XVII-V-1-1 (KA)}-13-2002
Dared Luckmow September 10, 2002
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased 1o order the publication of the foliowing English translation of the Uttar Pradesh
lamindari Vinash Aur Bhumi Vyawastha (Sanshodhan) Adhiniyam, 2002 (Utar Pradesh Adhiniyam
Sankhya 11 of 2002) as passed by the Unar Pradesh Legislature and assented to by the Governor, on
September 9. 2002:—~
THE UTTAR PRADESH ZAMINDARI ABOLITION AND LAND REFORMS
(AMENDMENT) ACT. 2002 h
(U.P. ACT No. 11 of 2002)
(A5 passed by the Utiar Pradesh Legistature)
AN
ACT
Jurther 10 amend the Unar Pradesh Zamindari Abolition and Land Reforms
Act, 1930
1v 1S HEREBY enected in the Fifiv-third Year of the Republic of India as
Jollows: -
1 ¢1) This Act may be called the Uittar Pradesh Zamindari Abolition and  Shert tile and
Land Reforms (Amendment) Act. 2002. smmeneement



Amendment of
section 122-B of
LLP. Actno. ]
of 1951

Amencdment of
section 123

Amendment of
section 137-AA

Amendment of
section 157-BB

Amendment of
section 195

Amendment of
section 197

Amendmenat of
seclion [93

{2} Sections 2, 3, 4, and 3, shall be deemed to have come into force on Juﬂé
21, 2002, section 9 shall be deemed to have come into force on July 18, 2002, seciiong
6, 7, 8, and 10 shall come into force on July 20, 2002 and the remaining Provisiopg
shall come into force at once.

2. In section 122-B of the Unar Pradesh Zamindari Abolition and Lang
Reforms Act, 1950, hereinafter referredto as the principal Act,—

(a) in sub-section (3) for the words “‘three months’ the words *thirty
days’’ shall be substituted:

(b} in sub-section (4-F),~

(i) for the word and figures ““June 3, 1995 the word and figures
‘‘May 1, 2002°' shall be substituted;

{ii) for the words and figures, “‘it shall be deemed that he has been
admitted as bhumidhar with non-transferabie rights of that land under
section 195,” the words and figures *“‘he shall be admined as
bhumidhar with non-transferable rights of that land under section 195
and it shall not be necessary for him to institute a suit for declaration of
his rights as bhumidhar with non-transferable rights in that land'' shalj
be substituted.

3. In section 123 of the principal Act in sub-section (1) for the word and
figures ““June 3, 1995"", the word and figures **May 1, 2002°* shall be substiruted.

4. In section 157-AA of the principal Act, gfter sub-section (4), the following
sub-section shall be inserted, namely —

*5) A transferee of land under sub-section (1} shall have no right 1o

transfer the land by way of sale, gift, mortgage or lease before the expiry of a

period of ten years from the date of transfer in his favour.”

5. In section 157-BB of the principal Act, affer sub-section (4), the following
sub-section shall be inserted, namely :— .

““(5) A transferee of land under sub-section (1) shall have no right 10

transfer the land by way of sale, gift, mortgage or lease before the expiry of a

period of ten years from the date of transfer in his favour.”

6. In section 195 of the principal Act for the words ‘*Assistant Collector
incharge of the sub-division' wherever occurring, the word ““Tahsildar’” shall be
substituted. ) )

7. In section 197 of the principal Act for the words ‘*Assistant Collector
incharge of the sub-division’’ wherever occumring, the word ‘‘Tahsildar’ shall be
substituted.

8. In section 198 of the principal Act,—

{a) in sub=section (4), for the word **Collector,” the word ‘‘Assistant
Collector incharge of the sub-division,”’ shall substituted,
(b) after sub-section (4) the following sub-section shall be inserred,
namely:— ] ' Vv
*. <{4-A) The Collector may on his own motion or on the
application of any aggrieved person call for the record of any suit or
proceeding under sub-section (4) decided by the Assistant Collector
incharge of the sub-division for the purpose of satisfying himself as to
the legality or propriety of any order passed in such suit or proceedings
and if such Assistant Collector incharge of the sub-division appears to
have—~
(i} exercised a jurisdiction not vested in it by law; or
(i) failed ro exercise a jurisdiction so vested; or
(i) acted in the exercise of jurisdiction illegally or with
material irregularity:

e



the Collector may pass such order in the case as he thinks fit
and every order passed by the Collector under this sub-section shall
be final ;

{c} in sub-section (7), for the word *‘Collector’’, the words ** Assistant
Collector incharge of the sub-division'’ shall be substituted:

(d) for sub-section (8) the following sub-section shall be substitured,
namely :—

““(8) Every order made by the Assistant Collector incharge of the
sub-division under sub-section (4} shall subject to the provisions of sub-
section (4-A) be final.””

9. In section 198-A of the Uttar Pradesh Zamindari Abolition and Land

Refonins Act, 1950 gffer sub-section (1), the following sub-sections shall be inserted,
namely -—

“*(1-A) Where any person, after being evicted under sub-section (1), re-
occupies the land or any part thereof without lawful authority, the Assistant
Collector shall, without prejudice to the proceeding under sub-section (2),
direct such person to pay such damages io the allottee as he thinks fit
considering the location and potentiality of the land and such other factors as
may have bearing on the subject :

Provided that the amount of the damages shall not be less than five
thousand rupees and not more than fifteen thousand rupees per heclare per
year.

(1-B) A person aggrieved by an order the Assistant Collector under
sub-section (l-A) may, within thirty days of such order, prefer an appeal
before the Collector in such maanner as may be prescribed and the order of the
Collector shall be final.

{1-C) If the person directed t0 pay damages by the Assisiant
Collector under sub-section (1-A) or, by the Collector if an appeal is preferred
under sub-section (1-B), fails to pay the same within the time fixed by the
Assistant Collector or the Collecior, as the case may be, it shall be recovered
as arears of land revenue and paid to the allottee."

10. In section 333 of the principal Act, in sub-section (1), affer the words

““may call for the record of any suit or proceeding’’, the words *‘other than proceeding
under sub-section (4-A) of section 198" shall be substituted.

Repeal and 11. (1) The Uttar Pradesh Zamindari Abolition and Land Reforms

savings

(Amendment) Ordinance, 2002, the Uttar Pradesh Zamindari Abolition
and Land Reforms (Second Amendment) Ordinance, 2002 and the Uttar
Pradesh Zamindari Abolition and Land Reforms (Third Amendment)
Ordinance, 2002 are hereby repealed.

(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the\‘,
Ordinances referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act as
amended by this Act as if the provisions of this Act were in force at all
material times.

Amendment of
section [98-A

Amendment of
section 333

U.P. Ordinance
no. 4 of 2002, U.P,
Ordinance no. 15
of 2002, U.P.
Ordinance no. 16
of 2002

By order,
A.B. SHUKLA,

Pramukh Sachiv.



JR—
A T e e e —

e
o T

AT

aThL

IRt S g e B T v k=

SRt

R L U

With a view to securing the interests of persons belonging to Scheduled Castes and Scheduled
Tribes and fandless agricultural labourers it was decided to amend the Uttar Pradesh Zamindari Abolition
and Land Reforms Act, 1950 1o make the provisions as stated below 1—

(1) To reduce the time From three months to thirty days of the show cause notice with a
view 10 evicling wrongful occupation on the land vested in a Gaon Sabha or a local authority
under section [22-B.

(2) Sub-scction (4-F) of section 122-B provides that where any agriculiural labourer
belonging v o Scheduled Caste or Sclteduled Tribe is in occupation of any land vested in a Gaon
Sabha under seetion 117 (not being the land mentioned in section 132) having occupied it from
before June 3. 1995 and the land so occupied together with land if any held by him from before
the said e o, bhumidhar, sirdar or assami does not exceed 1.26 heclares then no action under
the said section shall be wken by the Land Management Cojumittee ar 1ie Collector against such
labourer and it shall be deemed that he has been admitted as bhumidhar with non-transferabie
rights ol that land under section 195. To extend the said date from June 3, 1995 10 May 1, 2002.

(3} Section 123 provides that where any person referred to in sub-section (3) of
section 122-C has built a house on any land referred 10 in sub-section (2) of section 122-C or on
any land hield by & tenure holder and such house exists on June 3, 1995 the site of such house shall
be held by the owner of the house in the case of the land referred to in sub-section (2) of section
122-C or shall be deemed to be sertled with the owner of the house by the tenure holder in the
case of the land held by a tenure holder. To extend the said date from June 3, 1995 to May 1,
2002, . .

(4) To impose restriction on transfer of land by a transferee belonging to Scheduled Castes
or Scheduled Tribes before expiry of the period of ten years from the date of transfer gf such land
in his favour under section 157-AA or section 157-BB respeciively,

(3) To empower the Assistant Collector incharge of the sub-division to admit himself any
persons as bhumidbar with non-transferable rights to any land referred to in sub-section (1} of
section 193 or 1o admit any person as assami. to any land referred to in section 197 in certain
mrcum*:l.mcu

(6) To include charitable intitutions and educational institutions established by a person
belonging (o the Scheduled Castes or Scheduled Tribes in the order of preference in admitting
persons to land under sections 195 and 197,
2. Since the Stage 1 .eaislature was not in session and immediate legislative action was necessary 1o
unplcmem the atoresaid decision, the Uttar Pradesh Zamindari Abolition and Land Reforms (Amendment)
Ordinance, 2002 (1.1, Ordinance no. 4 of 2002) was promulgated by the Governor on June 21, 2002.

3. Section 198-A of the aforesaid Act provides for the restoration of possession to the allottees of
Gaon Sablia or Government lessees by the Assistant Collector by using such force as he considers
necessary and for punislunent with imprisonment for a term which may extend to two years and also with
ftae which may extend 1o three thousand rupees to the persons who re-occupy the evicted land. It was
brought 10 1he notice of e State Government that inspite of the said provisions the possession was not
restored 10 a karge number of socially and economically backward persons. It was, therefore, decided to
amend the said section (o provide that where any person after being evicted re-occupies the land or any part
thereot without law Iyl authority, the Assistant Collector shall direct such person to pay such‘ damages,
which shall not be Tess than five thousand rupees and more than fifteen thousand rupecs per hectare per
year.as he thinks fit Any person agarieved by the order of the Assistant Collector may within thirty days
ol such order preter an appeal betore the collector whose order shall be final. If any person does not pay
damages dircered by the Assistanr Collector or the Collector in appeal witkin the fixed time it shall be
recoverad as arecars of L 1oy enue,

4. Sinee the State 1 snislalure was net in session and immediate legislative action was necessary o
implement the decision retened 1o in para-3 above, lhe Uttar Pradesh Zamindari Aboelition and Land
Retorms (Secoml Amendmennt Ordinance, 2002 (U.P. Ordinance no. {5 of 700?) as promulgated by the

Governor on oy '3 MIRN
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5. The Land Management Committee shall have right under section 195 and 197 to admit with the
previous approval of the Assistant Collector incharge of the sub-division any person as bhumidhar with
non-transferable right to any land being in any of the classes mentioned in section 132 and as assami to any
land falling in any of the classes mentioned in section 132. In admitting any person to any land the order of
preference given in section 198 is being observed. It was brought to the notice of the State Government
that in spite of the said provisions most of the allotments or leases made by the, Land Management
Committees were generally become disputed and the allottees had to file suit before the Collector and if
they did not get justice or for redressal of mistakes they have to filc appeal or revision before the
Additiocnal Commissioner, Commissioner or Revenue Board consequent upon which they have 1o face
economic and practical difficulties. It was, therefore, decided to amend the aforesaid Act to empower the
Tahsildar in place of Assistant Collector incharge of the sub-division to accord prior approval for
admission of any person to any land and Assistant Collector mcharge of the sub-division in place of
Collector to cancel any allotment or lease.

6. Since the State Legislature was not in session and immediate legislative action was necessary to
implement the decision referred to in para 5 above, the Uttar Pradesh Zamindari Abolition and Land
Reforms (Third Amendment) Ordinance, 2002 (U.P. Ordinance no. 16'of 2002) was promulgated by the
Governor on July 20, 2002, '

7. Thereafter it was decided that the provisions relating to the folloﬁring amendments in the
aforesaid Act shall be omitted—

(a) extension of the period of building a house on any land held by a tenure holder by
amending sub-seclion (2) of section 123;

(b) empowering the Assistant Collector incharge of the sub-division to admit any person as
bhumidhar with non-transferable right under section 195 or as asami under section 197 by
inserting sub-section (2) of section 195 and sub-section (3} of section 197,

{c) inclusion of a charitable institution and an educational institution established by a person
belonging to Scheduled Caste or Scheduled Tribes in order of preference in admitting the land to
any person under section 195 or 197 by inserting clause {cc) and substituting clause (h) of sub-
section (1) ol section 198.

8. This bill is instroduced to replace the aforesaid Ordinances with the aforesaid amendments.

A
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NO. 1230/VIL-V-I-1 (KA) 2512004
Lucknow : Dated August 23, 2(!34
In persuance of the provisions of clause (3) of article 348 of the Constitution of India, the

Goveror is pleased to order the publication of the following Eaglish translation of the Uttar Pradesh
Zamindari Vinash Aur Bhumi Vyawastha (Sanshodhan) Adhiniyam, 2004 (Uttar Pradesh Adhiniyam

Sankhya 27 of 2004) as passed by meUuaerdeshlcgis!mmdmuwdmbymeGOWun August
THE UTTAR PRADESH ZAMINDARI ABOLITION AND LAND REFORMS
(AMENDMENT) ACT, 20C4
(U.P. Act no. 27 of 2004)
(As passed by the Unar Pradesh Legislature)
AN
ACT
further to amend the Uttar Pradesh Zamindari Abolition and Land Reformns Act, 1950.

IT IS HEREBY enacted in the Fifty-fifth Year of the Republic of India as
follows:— )

Short title : 1. This Act may be called the Uttar Pradesh Zamindari Abolition and Land
Bafreme { Amendment) Act, 2004.
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3 2 In section 3 of the Uttar Pradesh Zamindari Abolition and Land Reforms Amendment of *
Act, 1950, hereinafter referred to as the principal Act, clause (8-A) shall be omitted. section 3 of

Y.P. Actno. 1
F of 1951
E 3. In section 122-C of the principal Act,— Amendment of

section 122-C
(a) In sub-section (1) for the words “the Scheduled Tribes™ the words “the
Scheduled Tribes and the other backward classes and the persons of general
category living below poverty line” shall be substituted;
(b) in sub-section (3),—
(i) for the words “the Scheduled Tribe” whenever occurring, the words
“Scheduled Tribe or other backward classes or a person of gencral category
living below poverty line” shall be substituted;

(ii) gfter clause (iii) the following clause shall be inserted, namely :—
“(iv) a person with disability residing in the village.”
(iii) Explanation 11I—shall be :enumbered as explanation IV and before

explanation IV as so re-numbered the following explanation shall be inserted
namely ;—

“Explanation III—The expression “person with dnsabiluy shall mean a
person with any disabilities mentioned in clause (i) of section 2, of the
Persons with Disabilities (Equal Opporumiues, Proteaxon of Rights and Full
Participation) Act, 1995 (Act no. 1 of 1996).

{iv) qfler explanauon v the followmg e)q)lananon shall be inserted,

namely:— - :
“Explanaﬁon V———The cxpresslon “persons of general category living

belowpovetty lme”shaﬂhavethememmmgasmwcum 198.”

4. Secnon 168-A of me pnnctpal Act shall be omitted. Omission of
section 168-A°

5. In soction 169 of the pﬂncxpal Act, in sub-section (3) for the words “bein - Amgndmen't of
writing and attested by two persons” thewmds“bemwnung, mwdbytwopersons section 169
and registered™ shall be substituted. . . - -

6. In section 171 of the pmcipal Act, for sub-secwn (2) the following sub-  Amendment of
section shall be substituted, namely :— . - - section 171

“2) the followmg relatives of the male bhumidhar or asami are heirs subject o
the provisions of sub-section (1), namely i—. T ,

(a)wxdowandthcmalelmealdwomdmtpetsurps

vaxdedthatmemdowmdmesonofapmdewasodsonhowlow-so-
ever per-stirps shall inberit the share which would have devolved upon the
predeceased son had he been alive; - ;

(b) mother and father;
(c) mmtamod daugh!er,
(d) married daughlcr;

(e) brother and unmarried sister being respectively the son and the
daughter of the same father as the deceased; and son of a predeceased brother,
mepredeceasedbmthcrhavmgbeen the son of the same father as the deceased;

(f) son’s daughter;
{g) father’s mother and father’s father;
{h) daughter's som;
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(i) married sister;

(/) half sister, being the daughter of the same father as the deccased;
(k) sister’s son;

(1) half sisters son, the sister having been the daughter of the. same
father as the deceased; :

(m) brother’s son’s son;
(n) mother’s mother's son;
(o) father’s father’s son’s son.”

Omission of 7. Sections 178, 179, 180, 181 and 182 of the principal Act shall be omitred
sections 178, )
179, 180, 181 ‘
and 182

Amendment of 8. In section 195 of the principal Act for the word “Tahsildar” the words
scetion 195 “Assistant Collector incharge of the sub-division” shall be substituted. :

Amendment of 9. In section 197 of the principal Act, in sub-section (1) for the word
vection 197 “Tehsildar” the words “Assistant Collector incharge of the sub-division” shall be
substittuted.
Amendment of 10.In section 198 of the principal Act,—
section 198 . -
(a) in sub-section (1),—
(i) for the words “a Schedule Caste or Scheduled Tribe” wherever
-~occurring, the words“ a Scheduled Caste, Scheduled Tribe, other backward class
or a person of § general category living below poverty line™ shall be substituted:

(ii) after Explanation (3) the following Explanations shall be mSerted
namely :—

“(4)‘other backward classes’ means the backward classes of
citizens Specified in Schedule-I of the Uttar Pradesh Public Services
‘(Reservation for Scheduled Castes, Scheduled Tribes and other Backwaxd

>Classes) Act, 1994 (U.P. Act no. 4 of 1994),

(5)“persons of general category living below poverty line™ means
such-persons as may be determined from time to time by the State

Government.” |

{b)in sub-section (4) for the words “Assistant Coltector incharges of the
sub-division” the word “Collector” shall be substisuted:

{c) sub-section (4-A) shall be omitred: -

{d) in sub-section (7) inclause (ii) for the words“Assistant Collector
incharge of the sub-division™ the word “Collector” shall be substifuted:

(e) for sub-section (8) the following sub-section shall be substituted,
namely :—

“(8) Every order made by the Collector under sub-section {4) shall,
subject to the provisions of section 333, be final.”

Special 11 }\xs hereby declared that any transfer of a fragment which had become void

Provisions under section 168-A as it stood before the commencement of this Act shall be deemed v
t0 have been vidable and any person may get such transfer validated by depositing such
fee and within such time and in such manner as may be notified by the State
Government :

Provided that the above provisions shall cease to be in force after expiry of one
year from the date of commencement of this Act.
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STATEMENTS OF OBJECT AND REASONS

With a view to safeguarding the interest of tenure ‘_holders in general and the weaker sections viz.
Schedule Castes, Schedule Tribes, other backward classes, the persons living below the poverty line and
disabled persons, it has been decided to amend the Uttar Pradesh Zamindari Abolition and Land Reforms
Act, 1950 (U.P. Act no. 1 of 1951) to provide for,—

(1) including the other backward classes, the persons of general category living below the
poverty line and disabled persons for the allotment of land for housing sites in the same category
that of the Schedule Casies/Schedule Tribes;

(2) omitting the provision relating to restrictions on transfer of fragments to avoid its
adverse effect;

i
&

3 compulsory registration of will to avoid proliferation of forged wills.

(4) changing the order of succession keeping in vicw the changing social order in favour of
nucleus family from traditional joint families; ’

(5) empowering the Assistant Collector in charge of sub-division instead of Tehsildar to
admit any person as Bhumidhar with non-transferable rights or Asami to certain land;

(6) empowering the Collector instead of Assistant Collector in, charge of sub-division to
cancel the allotment and the lease;

(7) inclusion of other backward classes and the persons of general category living below the
poverty line in the same category as that of the Schedule Castes/Schedule Tribes. in ordex of
preference for the allotment of land as Bhumidhar with non-transferable rights or Asami.

The Uttar Pradesh Zamindari Abolition and Land Reforms (Amendment) Bill, 2004 is

introduced accordingity.
By onder,
D.V. SHARMA,
Pramukh Sachiv.
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No. 483/VII-V-1-1(Ka)-16-2005 _
Dated Lucknow, March 29, 2005

~IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Govemor is pleased to order the publication of the following English translation of the Uttar Pradesh
Zamindari Vinash Aur Bhumi Vyavastha (Sanshodhan) Adhiniyam, 2005 (Uttar Pradesh Adhiniyam
Sankhya 13 of 2005) as passed by the Uttar Pradesh Legislature and assented to by the Govcmor on March
24, 2005.

THE UTTAR PRADESH ZAMINDARI ABOLITION AND LAND REFORMS
( AMENDMENT) ACT, 2005

(U.P. ACT No. 13 OF 2005)
[As passed by the Uttar Pradesh Legislature]

" AN
ACT '
. further to amend the Unar Pradesh Zamindari Abol;‘tion'and'Land Reforms Act,
1950. o ' o o ' M
ITIs HEREBY endcted in the hfty-sxxth Ye'lr of -.the Repubhc of Indna as
follows :— - ‘

1. This Act may be called the Uttar Pradesh Zamindari Abblitidn and "Lana ‘Short title
Reforms (Amendment) Act, 2005. L . ) '

2. In Section 154 of the Uttar Pradesh Zamindari Abolition and Land Reforms Am?ndn;e;t of
Act, 1950, hereinafier referred to as principal Act, after sub—secuon (2) the followmg _ ije.c;_“::c-t no_ol

sub-section shall be inserted, namely :— - . - : _ ,}»‘of,l‘951 -

“(3) For every transfer of land in excess of the hmit prescnbed onder sub-V : ‘_-; '
section (1) prior approval of the State Govemmem shall be necessary : o

Prov:ded that where the prior approval of the Sta(e Govemmem is not obtamed
under this sub-secuon the State Government may on an application give its approval
afterward in such manner and on payment in such manner of an amount, as fire, equal to
twenty-ﬁwe per cent of the cost of the land as may be prescnbed The cost of the’ land I
shall be such as detcrmmed by the Collector for stamp duty.” ’

3. In section l71 of the principal Act, in the Hindi version, in sub-secuon ), Améndmem of

“in clause () for the words “Jifranf¥ar g‘aﬂ' the words *“fefear &* shall be ‘_secﬁon' 171
substituted and be deemcd to have been substituted on August 23, 2004. ' '

4. (D 1tis hcreby declared that any transfer of such fragment as had bccomc " Special. .
void under section 168-A as it stood before the, commencemem of the Uttar Pradesh provision = -
Zamindari Abolition and Land Reforms (Amendmem) Act, 2004 (U.P. Act no. 27 of "
2004) and had not been entered in revenue records in favour of State Government shall’
be deemed 10 have been voidable and any person may get such transfer validated by
depositing such fee and within such ume and in such manner as may be notified by the
State Government

Provided that the provision sof this sub-section shall cease to be in force after
sxpiry of one year from the date of commencement of this Act.

(2 Section 11 of the Uttar Pradesh Zamindari Abolition and Land Reforms
Caipeadment) Act 2004 (ULP. Act no. 27 of 2004) shall be omiried. )

. - ‘ I SR SETURY 71, 29 WrE, 2005 - - 3
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STATEMENT OF OBJECTS AND REASONS

In order to remove difficulty in the enforcement of certain provisions of the Uuar Pradesh

Zamindari Abolition and Land Reforms Act 1950 it has been decided 10 amend the said Act to provide for -

aulhomm« the State Government to accord post facto approval for the transfer of land in excess of 5 0<86
Hectares (12.5 ‘Acres) in favour of a Registered Co-operative Socxety or an institution established for a
charitable purpose or in the interest of general public on payment of an amount as fine, equal to twenty-
five per cent of the cost of the land and for validating, on application, transfer of the fragments not entered

in revenue records in favour of State Government, Opportunity is being availed of correcting a clerxcal )

mistake in Hindi version of the said Act.

-

The Uttar Pradcsh Lammdan Abolmon and Land Refomts (Am.,ndment) Bill, 2005 is introduced
accordingly.

.

By order,
D.V. SHARMA,
‘ ’Pramuk}z Sachiv.

HoqHogotlo Yodto 980 T (fo)-2005-(2445)-597(Fo/atTo) |
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TiE UTTAR PRADESH ZAMINDARI ABOLITION-AND LAND REFORMS
(AMENDMENT) ACT, 2008 .
(U.P. ACT NO. 28 Or 2008)

{As passed by the Uﬂar Prade_fh Leg:sfamre]

AN
ACT
Jurther 1o amend the Uttar Pradesh Zamindavi Abalivion and Land Reforms
Aet, 1950,
1715 HEREBY enacted in the Filty-ninth Year of the chubhc of India as jollows:~
1. This Act may be called the Uttar Pradesh Zamindari Abolition and L.and Shon title
Reforms {Amendment) Act, 2008. S
2. In section 171 of Utiar Pradesh Zamindari Abolition and Land Reforrné Amendment of
Act, 1950 hereinafter referred (o as the principal Act, section (70 of
LL.P, Actno. 1 of
in sub-section [2),~ 1951
(@} in clause (a) for the word “widow” the words “"widow, unmarticd
daughter” shall be substituted.
{h) clause (c) shall b¢ omitted.

3-In section {74 of the principal Act~ ' Amendmen of
: > section 174

(et} in clause (a) for the words, “the pre-Ceceased son's pre-deceased son’s
widow"” (he words “pre-deceased son’s pre-deceased son’s widow and
unmarried daughter™ shalt be xuwbstituited.

{5} for claused (d) 1the following clause shall be substitured. namely ~
“{d) marriced daughter”

STATEMENT OF OBJECTS AND REASONS

. 1
Keeping in view the changing social scenario, the unmamied daughter who is the nearest blood

relation of her parents and wholly dependent theiron should also be given right of saccession in the holding
thercof. According 1o the existing provision of the Uttar Pradesh Zamindari Abolitton and Land Reforms
Acl, 1950 [Act no. 1 of 1951] the unmarricd daughter has not been mentioned at number one in order of
preference and as such she is deprived of her succession in the holding of her parent’s agricultural land and
kence she has no social ﬁrotection. It has, therefore, been decided 10 amend the said Act to give the
succession right in agricultural land 10 unmamed daughter as has been provided to the widow and sons eic.
in the cvents of death of 2 Bhumidhar or an Assami.

“The Uttar Pradesh Zamindari Aboidion and Land Reforms (Amendment) Bill, 2008 is introduced
accordingly.
By order,

P. V. KUSHWAHA,
Sackiv,
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No. 2342y LXXIX-V-1-10-1(Ka)1-2010 .
- Dated Lucknow, February 16, 2010

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the
Governor is pleased to order the publication of the following English translation of the
Uttar Pradesh Zamindam Vinash Evam Bhoomi Vyavastha (Vishesh Upbandh)
Adhiniyam, 2010 (Uttar Pradesh Adhiniyam Sankhya 4 of 2010) as passed by the Uttar
Pradesh Legiélatufe and assented to by the Governor on February 15, 2010. |

THE UTTAR PRADESH ZAMINDARI ABOLITION AND LAND
' REFORMS (SPECIAL PROVISION) ACT, 2010
(U.P. ACTNO. 4 Or 2010)
[As passed by the Uttar Pradesh Legislature]
AN
ACT
to make special provision in relation to the Uttar Pradesh Zamindari Abolition and
Land Reforms Act, 1950. ' .
IT 1S HEREBY. enacted in the Sixty-first Year of the Republic of India as follows
Short title I. This Act may be called the Uttar Pradesh Zamindari Abolition
and Land Reforms (Special Provision) Act, 2010.
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2.t is hereby declared that any transfer of such fragment as had ;pf:li;ligmiﬂ?;
become void under section 168-A of the Uttar Pradesh Zamindari Actno.1of1951
Aboiition 'and' Lénd Reforms Aét, 1950 as “it- stood before the
commencement of the Uttar Pradesh- Zamindart Aboljtion and Land
Reforms (Amendment) Act, 2004 (U.P. Act no. 27 of 2004) and had not
been entered in revenue records in favour of the State Government shall
be deemed to have been divested and any person may get such transfer
validated by depositing such fee and within such time and in such

manner as may be notified by the State Government:

Provided that, this special provision shall cease to be in force
after expiry of two years from the date of commencement of this Act.

STATEMENT OF OBJECTS AND REASONS

With a view to providing opportunity of validation, in any transfer of such
fragment'as had become void under section 168-A of the Uttar Pradesh Zamindari
'A‘bo']itilon and Land Reforms Act, 1950 as it stood before the commencement of the Uttar
Pradesh Zamindari Abolition and Land Reforms (Amendment) Act, 2004 (U.P. Act no.
27 of 2004) and had not been entered in revenue records in favour of the State
Goifemment, it has been decided to make a law to provide for making special provision
in relation to the Uttar Pfadesh Zamindari Abolition and-Land Reforms Act, 1950 (U.P.
Actno. 1 0f 1951). |

The Uttar Pradesh Zamindari Abolition and Land Reforms (Special Provision)
Bill, 2010 is introduced accordingly.

By order,
> V. KUSHWAHA,
Sachiv.
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No. 15300Q2)/LXXIX-V-1-14-1(ka)-25-2014
Dated Lucknow, November 26,2014

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the Governor is
pleaséd lo order the publication of the following English translation of the Uttar Pradesh Zamindari Vinash
Evem Bhoomi Vyavastha (V1shesh Upbandh) Adhiniyam, 2014 (Uttar Pradcsh Adhiniyam Sankhya 17
of 2014) as' passed by the Uttar Pradesh Leglslamre and assented o by the Governor on November 26,2014,

THE UTTAR PRADESH ZAMINDARI ABOLITION AND LAND REFORMS
(SPECIAL PROVISION) ACT. 2014

{(U.P. Actno. 17 0of 2014)
[4s passed by the Uttar Pradesli Legislature]

AN
ACT . .
fo make special provision in relation to the Utiar Pradesh Zamindari Abolition
and Land Reforms Act, 1950.
IT Is MERERY enacted in the Sixty-fiftk Year of the Republic of India as
follows:— '

Short tile l 1. This Act may be called the Uttar Pradesh Zamindari Abolition and Land
Reforms {Special Provision) Act, 2014.
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2. Tt 15 hereby declared that any transfer of such fragment as had become void - Special
under section 168-A of the Uttar Pradesh Zamindari Abolition and Land Reforms POVisionin
Act, 1950 as it stood before the commencement of the Uttar Pradesh Zamindari I\e:t:;n IQO‘;»P-
Abolition and Land Reforms (Amendment) Act, 2004 (U.P. Act no. 27 of 2004) and had- 195 .
not been entered in revenue records in favour of the State Government shall be deemed
to have been divested and any person may get such transfer validated by deplositing such
fee and within such time and ‘i such manner as may be notified by the State
Governmcnt:

Provided that, this special provision shall cease to be in force after expiry of
two years from the date of commencement of this Act.

STATEMENT OF OBJECTS AND REASONS

With a view to providing opportunity of validation, in any transfer of such fragment as had
become void under section 168-A of the Uitar Pradesh Zamindari Abolition and Land Reforms Act, 1950
as it stood before the commencement of the Uttar Pradesh Zamindari Abolition and Land Reforms
(Ainendment) Act, 2004 (U.P. Act no. 27 of 2004) and had not been entered in revenue records in favour
of the State Government, it has been decided to make a law to provide for making special provision in
relation to the Uttar Pradesh Zamindari'Abo'EitiQn and Land Reforms Act, 1950 (U.P.-Act no. 1 of 1951).

The- Uttar Pradesh Zamindari Abolition and. Land Reforms (Special Provision) Bill, 2014-1s-
introduced accordingly.

By order,
S. B. SINGH,
f’mmukh Sachiv.
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